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molasses to e{rery State according to
their needs at least from the next
year ?

SHRI P. SHIV SHANKAR: As
I said, so far as the Molasses Board

is concerned, it is only a consultative.

body. It does not have any statutory
recognition whatsoever. This Board
itself came into being...

AN HON. MEMBER : Who is

the Chairman ?

SHRI P. SHIV SHANKAR : I
am the Chairman.

DR.SUBRAMANIAM SWAMY:
Then how can it be on a consultative
basis ?

You are a Minister.

SHRI P. SHIV SHANKAR : Dr.
Swamy, merely because somebody
1S a Minister, that does not mean
that its discretion is wide enough
to act in any manner whatsoever.
(Interruption) The point that I was
trying to make was that it is as a
result of the meeting of the Excise
Ministers that was held in 1967, that
this Molasses Board came into being—
more for the purposes that 1 have
already enumerated—as a result of
which it is not possibie to lay down
norms of production, as far as this
Board is concerned. It has neces-
sarily to be left to the States.

Norms of production in the ulti-
mate analysis depends on the sugar
cane industry. Suppose in a parti-
cular State the sugar cane growth
is more; then the molasses will also
be more. (Interruption)

I am saying things about the
production part of it. I have not
come to the distribution part of it.
Why are you jumping to that-? In
the first, part, you asked about pro-
duction. So, give me a chance to
answer that part also. (Interruption)
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In fact, so far as the Molasses Board
is concerned, the Centre was very
particular that it should be given a
statutory status, but the various
States opposed it, as a result of which
action was not possible. There is a
Molasses Control Order, issued under
the Industries Regulation Act and
there are certain States, including
U.P., where there is a statute
controlling the molasses. Rules
have also been framed.

About the distribution part, of
course it is a mattet for the State
again, what is happening in some of
the States :—

I am ware ofit. For example,
West Bengal lifts alcohol from States
like U. P., Maharashtra and others.
Because the duty has been raised,
some of the States are finding
difliculty.  But ultimately this is.a
matter which comes within the realm
of the States. Wedo take note of'it, as
far as the Board is concerned. In the
Board, the Excise Ministers of various
States are also Members. Discussions
do take place. In fact, some time
back, I took up the issue with three
Siates, viz. Tamil Nadu, Maharashtra
and U, P., to reduce the duties—
vending duties and other things—so
that other States may lift alcohol and
molasses may not be glutted in those
States. Therefore, distribution is
not a matter where we can interfere
much, for the simple reason that it is
a State subject. (Interruptions)

Availability of Life Saving Drugs at

reasonable prices

*228. SHRI VILAS
PASWAN : Will the’ Minister of
PETROLEBUM, CHEMICALS AND

FERTILIZERS be pleased to state :

RAM

(a) whether Government are
aware that essential and life saving
drugs are not available at reason-
able prices in the country and the
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suppliers have been demanding
<xorbitant prices for them; and

(b) whether Government propose
to take any steps to provide life
saving drugs and essential drugs at
reasonable prices to give -relief to
poor and low income people in the
<country ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P. SHIV
SHANKAR) (a) and (b). A
Statement is laid on the Table of
the Lok Sabha.

Statement

(a) and (b). Tt has been Govern-
ment’s endeavour to make essential
medicines available at reasonable
prices to comsumers. With this
purpose in view, the prices of essen-
tial medicines are statutorily con-
trolled under the Drugs (Prices
‘Control) Order 1979. In fixing the
prices of such medicines, Govern-
_ment assesses the ex-factory costs of «
manufacturers to which are added
specified mark-ups laid down in
DPCO 1979, Price- controlled
formulations have been divided into
three categories depending on their
essentiality and importance from the
spoint of view of mass consumption.
Separate mark-ups.are provided for
each category. The miore essential
drugs are given lower mark-ups to
-ensure that they are available at
relatively lower prices.

In addition, a number of essential
.and life-saving medicines and some
bulk druags which are used for them,
.and are either wholly or substan-
tially importedd, have been comple-
tely exempted from the payment of
customs duty. On some interme-
‘diates which are required for the
production of certain essential drugs,
concessional customs duty rates
have been levied to keep the prices
fow. A number of essential medi-
-cines produced in the country have
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been exempted from payment of
excise duty also.

Government monitors the market
availability of essential medicines on
a weekly basis. Reports are obtain-
ed from the State Drug Control-
lers and the Zonal Offices of the
Central Drug Standard Control
Organisatipns. A watch is also
kept on public complaints that may
be received, So far, no instances of

demand of exorbitant " prices by
suppliers have been reported.
st v fasng qmam @ weRey

o, ¥ AgRT gRr oY el faar
TaT , SN TP AT &Y TG & |

Wy APvEn ¢ fad w@edz )
st W faena qram @ #X gEA
qer & fe Far R w1 qar g fw
WIEETF qaT AT ww sisfear 2w
# gfag gei o3 A fawdt E ar
goaTs T II9 gAw aga wiuw g
AT @ E 7 g@FT AT g aFar §
fe amy & ar =gy wimy § sfwa
wor g% faady § ar adl fasey &1

gau g #N oqer } fw owrEw
g I AR F AT I F Ay
staq w@F snfyai 6@ gEEs
stwfaar sfeg gwal oz fead &g
*IE HIW IS &1 fa9re § ? 37 DAY
gl T FIE Seor@ g7 AET & 1 wAY
HEET TT T ARAT FT SaqTq F a1 §
T 927 9 |

SHRI P. SHIV SHANKAR :
This question is in two parts. The
first part of the question is whether
Government are aware that essential
and life saving drugs are not avail-
The
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second part of the question is whe-
ther Government propose to take any
steps to provide life saving drugs and’
essential drugs at reasonable prices,

These are the two parts of the question.

In the statement that I have already
laid on the TableI have said how the
prices are fixed, because if the Hon.
member reads the statement that I
have filed he will come to know
about it because he has asked me
how the prices are fixed. Thatis
the first part of the question.

st v faw @wam @ &Y
giqFT t2ele qg faar & fs e &1
UF AIET H IAFT A4TH g GFAT ¢ |
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3faa Asa %1 987 & 1 W WY T2IH
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far no instances of demand of
exorbitant price by suppliers have
been reported.” THY HIqH TIT HT
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o1 ggt 7Y T F 3007%- T 1 gAR
agi o faif #Y qar & o fEa g,
Hegd & A9F Azl wFA9d g AfeT
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37

SHRI P. SHIV SHANKAR :
There is a Drug Price Control Order
of 1979. 71 he prices of the drugs are
fixed having regard to the various
provisions of this Order. What
happens is that the ex-factory costs
are taken into consideration and
afterwards a little mark-up is added.
(Interruptions) Not too much.
(Interruptions)

DR. SUBRAMANIAM SWAMY :
He is thinking of marks up.
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SHRI P. SHIV SHANKAR :
That on which discussion had taken
place yesterday.

PROF. MADU DANDAVATE :
Not marks up. (Interruptions)

SHR1 P. SHIV SHANKAR :
Mark-up isin a different context.

(Interruptions)

SHRI P. SHIV SHANKAR :
1 may submit that the more essential
drugs are given lower mark-ups to
ensure that they are available at rela-
tively lower prices. That is the con-
cept which is taken into considera-
tion. On the question of the duty, I
must submit that quite a large num-
ber of essential bulk drugs are totally
-exempt from the customs duty.

AN HON. MEMBER : For
example !

SHRI P. SHIV SHANKAR : 1
am prepared to give the details if you
would like to have. 1 can give exam-
ples, because I have them.

SHRI M. M. LAWRENCE :
Examples are there, you are correct,
but at the same time the advantage
goes to the big manufacturers, not
to the people.

ot TR faena qraaTE
9T Fgi faaar g ?

I 15"

ot Yo farr W< @ R Al fa=ar
g ar...

51 R faqm| qraa™ 2 WA
fesemar 59 @ qT ? omio @ ar
fadara® |

HAW WEAE . GA-IATE AQ

gerarfgy 1 It is a running dia-
logue. It is not a questson-answer
-session.
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SHRI P. SHIV SHANKAR : I
was submitting, that with reference
to certain formulations of essential
medicines, the import duty on bulk
drugs 1s exempt, and so far as the
medicines are concerned, excise duty
is totally exempt with reference to
essential medicines and Govern-
ment monitors their availability on a
weekly basis. I am prepared to give
the details if my Hon. friend wants,
but they run into quite a large
number. I have got the annexures
here. If he is very particular, I can go
onreading them. Butit will take some
time. The imports for 1980-81 were
of the order of Rs. 112 crores. There
is a slight decrease in the imports
from Rs. 120 crores; we are expect-
ing that the impoits. would be far
less this year also. Now, it is not
as though that so far as the duty is
concerned, it is kept constant. I
agree. But that is a question of
policy having regard to the demand,
and the imports. All those factors
have to be taken into consideration
for the purpose of fixing the import
duty and also taking into considera-
tion the impetus to be given to the
indigenous industry.
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SHRI P, SHIVSHANKAR : The
Hathi Committee Report is a volu-
minous document and I am prepared
to lay on the Table, the action that
has been taken. (Interruptions) Let
me complete. I must say that the

recommendations of the Hathi
Committee = have by and large
been accepted and action has

been taken in pursuance thereof.
That has different facets of recom-
mendations. I would rather prefer
to place it on the Table of the House,
the exhaustive action that has been
taken from time to time in that
regard on the basis of the different
recommendations.

So far as the sale of the spurious
medicines is concerned, as and when
such aspects are brought to the
notice of the Government, Govern-
ment does take action. My friend
seems to know that about Rs. 60
crorres worth of drugs or medicines
are beingsold. I do not think that
itis a correct statement, but if he
brings some facts to my notice I
can  certainly take action.
(Interruptions) 1 entirely agree, but
if some details arc given to me,
action can certainly be taken in the
matter., What happens is, that if a
bald statement is made, it creates
complications.

SHR1 SATISH AGARWAL :
Under the standing instructions
the Information and Broadcasting
Ministry has to bring all such
information to your notice. Itis
the P.I.B’s job. The concerned
Ministry gets the facts. (Interruptions)

SHRI P. SHIV SHANKAR : Excuse
me. I never wanted to get myself
absolved of the responsibility about
essential drugs ; but so far as the
spurious drugs and their quality are
concerned, that isa matter for the
Health Ministry. Itis a case of
joint responsibility of the Cabinet.
Therefore, if facts are brought to my
notice I will certainly take it up with
the Health Ministry also.
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SHRI = SATISH AGARWAL :
That is a better approach.

SYAET OO AIE . HEge AEled,
s1a9-2e1% wwfaat 27 § sfaq geat
93 781 faer 3@ § | FaT ¥E@FT FW
AIFTA ATE Jfaw g3 &1 wazfal
§ IATIT AT FT FE g 4T FATMASY
FFEIT § FIE & H1Q UL &1 HY
wff gf &1 FAT FIHEIT FFF AR A
£ FaATAA ?

SHRI P. SHIV SHANKAR : I
do not share the apprehension of the
Hon. member. Ido not think that
quality control, so far as Govern-
ment laboratories are concerned is
low, as a result of which the prices
are going up. Ihave already made
my submission about the fixation of
price mechanism. I need mnot
repeat that part of it.

SHRI KRISHNA CHANDRA
HALDER : In spite of the Minis-
ter’s reply, our poor people are not
getting essential  and life-saving
drugs at a reasonable price, because
most of the life-saving and essential
drugs are produced by the multina-
tional companies and they are
earning hundreds of crores of
rupees of profit which they remit to
foreign countries. They are con-
trolling the market and so, Govern-
ment has to regulate that process.
May I know whether Government
will come forward to nationalise the
foreign multinational drug com-
panies so that our people can get
life-saving  essential drugs at a
reasonable price ? 1 want to have
an exact answer from the Minister.

MR. SPEAKER : He has already
replied to that.

SHRI P. SHIV SHANKAR :
About the price mechanism, I have
already made my  submission.
So far as multi-nationals are con-
cerned, the Foreign Exchange
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Regulation Act is taking care of it.
From time to time directions are being
issued under that Act to reduce
the equity participation to 409, of
the shareholdings. (Interruptions)

MR. SPEAKER : Mr. Soundara-

rajan.
SHRI KRISHNA CHANDRA
HALDER : You should protect

me, not protect the Minister. It is

a very vital question.

MR. SPEAKER : [ am not pro-
tecting anybody. (Interruptions)

SHRI N. SOUNDARARAJAN :
The Hon. Minister knows that there are
many multi-national drug companies
which are operating in our country
with more than 759, foreigh equity.
I want to know whether the Minister
will take steps to reduce the foreign
equity of the multi-national com-
panies ?

MR. SPEAKER : He has already
replied to that question.

SHRI MADHAVRAO SCINDIA :
The record of multi-national opera-
tions in developing countries has
remained a very devious one and
has to be very carefully watched so
as to prevent consumer exploitation
for untempered profiteering. In
this context, is it a fact that IDPL
in its Rishikesh plant manufactures
tetracyclene and that vibromycin,
a  broad specirum life-saving
antibiotic, is its derivative? If so,
what are the reasons for giving
permission to Pfizer Laboratories to
manufacture vibromycin, instead of
getting it manufactured at 1DPL,
Rishikesh, which will enable the
poorer sections of the society to

obtain this drug at reasoqable
prices, instead of at exorbitant
prices?

SHRI P. SHIV SHANKAR : The
price question, I have already ans-
wered, need not repeat my submission
in regard to the price mechanism,

MR. SPEAKER : You may ans-
wer the relevant portion.
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SHRI P. SHIV SHANKAR : It
is true that certain multinationals are
no doubt manufacturing essential
drugs.
based on the technology part. Govern-
ment from time to time have been
taking steps under FERA to reduce
the equity participation of the multi-
nationals. There is no doubt that
the pace has been slow because some
of the life saving drugs are such
where the quality of technology has
not been upto the mark as far as
indigenous production is concerned,
as a result of which a Committee
goes into it even for the purpose of
reduction of equity of such com-
panies. J may submit that when we
come to a stage where our quality
of technology is of the same standard
as that of the multi-nationals, I am
sure, action will be taken in the
interest of the nation. In the ulti-
mate analysis, I assure the House
that so far as the national interest is
concerned, that will be kept sup-
reme.

Bifurcation of P & T Department

*229. PROF. NARAIN CHAD
PARASHAR :

SHRI XAVIER ARAKAL
Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether the Sarin Committee on
Telecommunications has recommend-
ed the Dbifurcation of the P & T
Department for more efficient fun-
ctioning-and expansion of the Tele-
com. services in the country ;

(b) if so, whether any decision
has been taken by Government on
this recommendation and the nature

thereof ; and

(c) if not, thelikely date by which
a decision would be taken ?

THE DEPU1Y MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI VIJAY N.
PATIL) : (a) The Committee on

1 do not deny it. But that is

LR





